THE FINANCE COMMISSION (MISCELLANEQUS
o ‘PROVISIONS) AMENDMENT ACT, 1955

217)&40&/ @ At S€ % Acr No. 13 or 1955
v, 8.7 ¢ sk L /wff 24./2-60) [22nd April, 1955]
h—f_”"_'.—%

to amend the Finance Commission (Miscellaneous
Prov1s1ons) Act, 1951.

BE it enacted by Parliament in the Sixth Year of the Repubhc
of India as follows:—

Provisions) Amendment Act, 1955.

Amendment 2. To sub-section (2) of section 8 of the Finance Commission (Mis-
gt;:ecg‘;“ 2‘; cellaneous Provisions) Act, 1951, the following shall be added at

1951 the end, namely:—

“and any person so required shall, notwithstanding anything
contained in sub-section (2) of section 54 of the Indian Income-
tax Act, 1922, or in any other law for the time being in force

within the meaning of section 176 of the Indian Penal Code.”

Short title, 1. This Act may be called the Finance Commisgion (MiScellanéous

, 1% of 1922,
be deemed to be legally bound to furnish such information

‘45 of 1860.
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